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ORDER UAJ. D t51Z.ZOU 

jQhema is an I .i\.S. ttce'. "to W4 i.:hred hon servcc uider the 

Swile ot 	() vt.h 	ftoin 31 .3.200X. 	i\ttev his etren euL Ii 	was 

direcied to vacate the cpmvta,,  vOndh he was occtqpvin, . 

)seCUtnQ ;er SIU( ji 	or at Cie exarninallon and his 	was 

sitI'u 	11 on i1vtivrods nd Hvecrteson. b'.so4tes 	I)v1 

011(1 

h: 	phcant 	 ;cd te. h Ud 	U A. CiC 

\fler h n'uw Shi' KC.Kiwio, ieaitd cocinsel Or the 

icad. Shr A.}.Bose. teT;•d 	 .tdvocie br the U1e of 

( ) ;sa ;nd St'i URA40hapak, 	teJ h .St an1: 	oua 	aI)p..aln. on 

f)OhajFOFIW UfliOn  of tndnt ll1d I 	C&)s1a1 I)J Ot the avermouls r1e w 

the (IA.. h 'Uihund. 4uD wichnshng the  ( ).A. on .5. '7. 2.00X. 	ded as 

Tnbunab 	of the view that rce the wpkcwA wants to 
coniiue occupation of the Govt quarers to prosecute the study of his 
daughter and to protect the 1i1 and health of his wifh, this Thhnna is 
inchued to Ito the aophcant to occunv the qo xtcr; 1n three months 
o 	e.n( ol ajed heence fe of tive tim e oU4 andard ih'eudv ii 'ced 
by t' 	 IIMO MlylicomiiUnlo, occnpy t(3 
futlher, he can ventilate his griewn. ce with flie auhoritie if he 
supposes to do so. 

WU t,he aho\e. this ivattcr s ar1ited Nt:ce s ordered to the 
Redens ett'de vith o thur weeks,. Counter, if any, shalt be 

..h' 	h -.-.. ...., ...... 0.. .",L'','k'. 
is grauren to e\Icflon of *  piaiiers wh cn is occlipiod ov ue 

alicant fhi three m onhs. 



lu iiv 	u at r aiu up 	iThr odiu ion. (ounter ias en 

a. 

	

	adv i kd 1br and on behali of 11lo State of Oi issa to c'hich th auphcant 

so ts icd 

I be 1 and aken n the con er.,reov et atew Cfl s that smce the 

phcant had been even more tme to vacvge the quaiteu, the chum to opov 

An turther t mi e to acate the c iax ers is irreutar-  and,  not in 	orciance with 

the iiiles, gveT1lulg a1lotmont of quarters by the State (iovetini etit. It iS alsü 

colerided on 'hohl Fof TO Respni cut-State that even as per the lwastjudicial 

iononncern cut by the Apex Aurt, the applicant: is hAde  to be evicted fi-om 

ic qW.1 ws otho! cli iNc ticei who are in service now are i n order for 

get hag aiiotm cut of quart rs. ftc trued 	inset 	pearin 	For the 

1&espotents. ako by b6ng&g to the not cc the nider dated 25:7. 2dO 

Crebv ttus Tnbuuat had already granted three moaths time to vacate the 

qiteni subni itted that as hs wilk is st itt under pre operational treatment. 

the applicant wants soin e in ore bin e i.e. three in oaths from todav. Tb Is apart. 

he had already,  Ii hut a petition before the i-Ion 'hte h f M mister of the State 

as cvdonced 1, I Offi Aimexure.AJ7 for I he above purpose. 

On considei-ahou or die contentions raicd betore Ius Tribunal b 

either side and perusing the retovarit rules reguvdug adotnicut, of quarters by 

the State 'xovennueu of  Orissa we are of the view that once an 

otUciai/ofdcei either has retired ftoiu service orhris been traristerred, he has 

norght to continue in the quail. ers vittiont lhe nerru n-anon of the nnihot- ties 

coiripetent in that bchn.0 However, the nppt icani being a ret red .1 AS. officer 

under the Stale. (love.rnment. ot Orssa. and keenaoe in vew the phht wtnch 

he nov tdces with card to the pr'e opet atmuat treatment or his witë and 

prusecuton cd study ut his daughter. we arc or the view that further 

continuance ai the anuheant ni I.he numlys thr till te more tune can cmlv he 



I)V the 	tent 	thoct ie vith due sv pa i.h and u caine 

wilh, 1e i'o i0fl ol the 111et govern tap. X1 the uhect. 1 the above 

cc 	taxices. we are ot the ' ew dud, ace we had atreadv granted three 

e i';d If 	now mire than tve moats have cted. tf s only 

propei tL'.f die Sate (lovelmilent to considet the etitit dated 23&2008 oh 

the app icant and pass appropriate order flowreofl, 	hm a reasonable tim a. at 

any iae. vibn 30 tiw of the t eceipf of this oider. If is also made clear that 

even thouOl 111.143 potitlon dat ed 23,9.2009 is otiidvesseci to the Hon 'ble Chief 

a. copy o die air1 e shalt he cia.d by the Secret ar 

¼:'t 	c:°aeJ. eni 1a 	t_ a 	eied ha .ilohnenl :)t qua h: and 	cision 

I ak'n 	e.l aresu.i. ihe apphcarit s also dii ected to ldrnnth a eopy of the letter 

2.200 ddressed In the .Hon'ht Chit Minister of (.h issa to the Secretary 

ot the State within days horn to-day for Cori sIderal ion It: is also made clear 

that an less and until a final deciion ni akea b the concerned Secretary, the 

apaticat shall not tie evicted from the qiii'ters 

W itti the above 	serval ion and drrectiorr. this ().A is disposed ofl No 

cost 


